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1 	22 DECiy, 

IN THE CENTRAL ADMiqST'k'A"T',IV-EiT--' R-,1B 
GUWAHATI BENCH AT GUWATIA 

Contempt Petition No. 4 1 /2005 

u1 

Original Application No. 193 of 2005 

IN THE MATFER OF: 

A Petition under Section 17 of the 

Administrative Tribunals Act, 1985 pmying 

for punishment of the Contemnors/ 

- Respondents for non-compliance of 

Judgment and Order passed by the Hon'ble 

Tribunal in 0. A. No. 193 of 2003 

22.07.2005. 

IN THE MATTLR OF: 

Sn Bhaskar Deb Lala 

11 , 
 

- VERSUS- 

The Union of India & Others. 

- 	 ... Respondents. 

IN THE MATTER OF: 

Sri Bhaskar Deb Lala, 
MES No. 243375 
Son of Sri Bhpendra Kumar Deb Lala 
Junior Engineer (E/M) 
Office of the Oathson Engineer 
(Air Force), Boijhar, Guwahati - 15. 

Petitioner 

- VERSUS - 
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Shri Shekbar Dutta 
Secretaiy to the Government of 
India, Ministiy of Defence, 
101 South Block, New Delhi-I. 

aM. Mittal 
Chief Engineer 
Air Force, Elephant Falls 
Shillong-793009 1  Meghalaya. 

iiGenera1 B. Thambiah 
Chief Engineer, 
HQ Eastern Command 
Fort William, Kolkatta - 70021. 

Lt. Co!. A. N. Ritfat 
Garrison Engineer (Air Force) 
Boihar, Guwahati - 15. 

.Saicnder Singh 
Garrison Engineer 
Silchar, P.O. Arunachal 
Dist - Cachar. 
Pin-788 025. 

Sri K. Vaipai 
Controller of Defence Accounts 
(CDA), Udayan Vihar, Narengi 
Guwabati-781 171. 

Suit Sarika Agarwal 
Area Accounts Officer 
Ministzy of Defence, Bivar Road 
Shillong -1, Meghalaya. 

Respondents/Contemnors 

The humble Petition of the above named 

Petitioner: 

MOST RESPECTFULLY SEEWETH: 

I. 	That your humble Petitioner had filed the Original Application No. 

193 of 2005 before this Hon'ble Central Administrative Tribunal, 

Guwahati Bench, Guwabati for seeking a direction from this Hon'ble 

Tribunal to the Respondents for payment of Special Duty Allowance to 

the Applicant as per Government of India, Cabinet Secretariat letter No. 

20-12- 1 999-EA- 1-1789 dated 02.05.2000. 

-0 
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That this Hon'ble Central Administrative Tribunal, Guwabati 

Bench, Guwahati on 22.07.2005 finally heard the matter and disposed of 

the Original Application at the admission stage itself by directing the 

applicant to make appropriate the representation pointing out the factual 

details and the decision dated 31.05.2005 rendered by this Tribunal in 

O.A. 170/1999 and series. If any such representation is filed by the 

applicant, the respondents were directed consider the same and to pass 

appropriate order as per law.. 

ANNEXURE - A is the photocopy of Judgment & 

Order dated 22.07.2005 passed in 0. A. No. 193 of 

2005. 

That your Petitioner begs to state that as per direction of this 

Hon'ble Tribunal, the petitioner filed a representation on 10.08.2005 

pointing out all factual details and the decision dated 31.05.2005 

rendered by this Tribunal inO.A. 170/1999 and series. 

ANNEXURE - B is the photocopy of 

representation dated 10.08.2005 submitted by the 

petitioner before the respondents. 

At 	Thatyour Petitioner begs to state that the respondents till date did 

not consider the representation submitted by the petitioner. Nor they have 

passed any order this regard. Although petitioner is entitled to get the 

Special Duty Allowance as per decision dated 31.05.2005 rendered by 

this Hon'ble Tribunal in O.A. No. 170/1 999 and series. The 

Respondents/Contemnors have willfully and deliberately violated the 

Governing Principle adopted by this Hon'ble Tribunal in regard to the 

payment of Special Duty Allowance and also not disposing the 

representation submitted by the petitioner. The Respondents /Contemnors 

have shown disrespect, disregard and disobedience to this Hon'ble 

Tribunal. The Respondents/Contemnors deliberately with a motive behind 

have not complied the Hon'ble Tribunal's Judgment and Order dated 

22.07.2005 passed in 0. A. No. 193 of 2005. Hence the 

Respondents/Contemnors deserve punishment from this Hon'ble Tribunal. 

It is a fit case where the Respondents/Contemnors may be directed to 

appear before this Hoifble Tribunal to explain as to why they have shown 

disrespect to this Hon'ble Tribunal. 
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5. 	That this Petition is filed bona fide to secure the ends of justice. 

In the premises, it is, most humbly 

and respectfully prayed that Your Lordships 

may be pleased to admit this petition and 

issue Contempt notice to the 

Respondents/Contemnors to show cause as 

to why they should not be punished under 

Section 17 of the Administrative Tribunals 

Act, 1985 or pass such any other order or 

orders as this Hon'ble Tribunal may deem 

fit and proper. 

Further, it is also prayed that in view 

of the deliberate disrespect and disobedience 

to this Hon'ble Tribunal's order dated 

22.072005 passed in 0. A. No. 193 of 2005, 

the Respondents/Contemnors may be asked 

to appear in person before this Hon'ble 

Tribunal to explain as to why they should 

not be punished under the Contempt of 

Court proceeding. 

And for this act of kindness your petitioner as in duty bound shall ever 

pray. 

Draft Charge .........-. 
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DRAFT CHARGE 

The petitioner has aggrieved for non-compliance of the Judgment and 

Order dated 22.07.2005 passed in O.A. No. 193 of 2005. The 

Contemnors/Respondents have willfully and deliberately violated the Order dated 

22.071005. Accordingly. the Contemnors/Respondents are liable for Contempt of 

Court proceedings and severe punishment thereof as provided to appear in 

persons and reply the charges leveled against them before this Hon'ble Tribunal. 

_V V 	 • 
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AFFIDAVIT 

I, Shri Bhaskar Deb Lala, MES Na. 24337, son of Sri Bhupender Kumar 

Deb Lala, Junior Engineer (E/Tv Office of the Ganison Engineer (Air Force), 

Boijhar, Guwahati - 15, do hereby solemnly affirm and state as follows:- 

That 1 am petitioner in the instant Contempt Petition and also the 

applicant in O.A. No. 193 of 2005 and as such, I am fully acquainted and well 

conversant with the facts and circumstances of the case. 

Thatthestatementsmadcinparagraphs \,, , 	 ofthe 

Contempt Petition are true to my knowledge those made in paragraphs 

-- of the petition being matters of record are true to 

my information which I believe to be true and the rest are my humble submissions 

before this Hon'ble Court. 

And Iput my hand hereunto this affidavit on this Z2,0iday of December 

2005 atGuwahati. 

Id fied by me: 

Advocate -(— Deb Lk 

5 1 . 

/+tt 

Avc. 



______ 
CEr.JThAL Ai)MJ NlS'(RPJJVL TRIBUNAL: GU.WAHATI BENCH. 

10 	 01 WU& ApphtiFJofl No 193 of 2005 

Date of Order: 'Ihis, the 22nd day.ofjuly, 2005; 

• 	 THE HOI'4'BLE MR.JUSTICE G. SIVABAJAN,  VJCE CHAIRMAN. 

ITHE HON'BLE MR. K.V., PRAI-ILADAN, ADMINISTRATIVE MEMUFIc 

Shri Bhaskar Deb Lala 
MESNo.243375 
Son,gUSri Bhupendra Kumar DebLàla 
JuniorEngineer (E/M) 	 S  
Office of the Garrison 'Engineer  
(Air Force), Borjhar 	S  S 	

0 

uwahati -15. 	Applicant. 

By Mvocate Mr.A. Ahmed..  

• Versus  

1 The Union of indlEl 
• 

. 	•' 	
•, Represented by the Sccretary 	 S 

to the Goverjunerit of li)(Ila 
Ministry of Deieucc' 	S 	

S 

S 	 •. 101South Block. 	
S 	

S 

Ne.wDelhi - i. 	 S 

2. TheChiefEnjiueer 
Air Force, Elephant Falls 
Shillong, Meg halayc. 	S  

- 
5r. S 

The Chief Engrneei 
HQ Eastern Command 

: 
Fort William, Kolkata -700021. 	5 	

5 

' \ 

i-'91t 
'fhe Garrison Engineer (Air Force) S  

• Borjhar, Guwahatl 15. 
. 	St 

. 

) 	' 	 •'.."' 	 ' 

e Grrlson Engineer 
-i 	SUch,ar,P.O: Arunachal  

Dist: Cachar, PIN. 708 025. 	' 	
5 

 The Controller of Defejce Mcount (CDA) 
Ud.ayan Vihar, Narangi 

S  
GuwahatI-781 171...  

The Area Accounts Oftcer 
Ministry of Defence., Bivar Road 
Shiilqng-1, Meghalaya. 	 S 	Respondeiils. 

By MrM '  U Alimed, Ad 

• a •. Spa.... ii... •,I.......I. • a 

i 	• • 	u 	 , 	 • 
S 	 • 

: 
••••.-% 	 . 	 S 
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 'l'he applicant is pie5eUyworking In the Office of the .c 	 I  

I 'Garrison Engineer (Air l'orce), Borjar asJunior Engineer (ElM) it is 

- stated that he was fransterreci froimBagdra, West Bençj'd to N. E .  
.. 

: .Region. Acco-ding to the appIicant,.incéhehas gotall India trnnstcr 
.. 	 ••. 	 • 	 l 	1 	• 	 • 	 1• 	v: 	•.. 
; r;liabiIity 1, in••ariew of the yarious 	overnment orders right from 
.: ::: .i;. 	 ! 	! 	; 	I: 	• 	

, 	 •1 

fi412 .1983 IUI 29.5.2002 besIdes (CUIOr ,dot:d 4 .3.2003 (Aunoxiir- ç.:!: . 	i: 	• 	 • 	 1 	• 	 •• 	 • 	 ••1 
lu *iiUIled IL) 	 Ul'4JOwLHico ((or short SDA). It 

• 	
. 	 ' 

• grivance of the upplcant pat ,hughthe blU for poyment. of S1)A 
I 

; (Annexure-F). was 	 returued bark by 
• 	 • 	 • 	 . 

;nnexur.G leLter. Accordin0 to jhe applicant, similarly siiuote.d 
I  

eO,ns were graitted SDA n vIer.r the de.'isions of this Tribunal iii 

4 .O.(Jos. 301 of 2003 and 79,of 2005. 
 :I 	 I I: 

M1r
A. Ahrned, k'arned ;unsel ~ or the ElpplIcant, submiLs 

t1.iqt Lhe oppir:i:iI; I 's ciitii:Icd to0'9e 1 i3I). 	ind I.hi• the r''l.ju,Id..ii i: 

verrofleo isly cIecl1e d tgraa 	 to .Iiw oppikant. Coiiiis.l 

draw•• )ur not:lco li 	Govorininent orditrs utici the varlcnu 
I 7 

Ieisions of tIiic luburtal In pAN1 5/2q0.0, 11/2003 and 30/2003 

Annexures- H I & J respectiyely) in ipport 
- 

Ii; .. 

We have also heqrd Mr.  I1 U.Ahmed, learned Addi C G S C 
::: 	:. 	H 1 • 	lc 	• 	 - 

appearing for the res 

	

ond qn r 	I has. bought our nobee 	the 
.. .............,: •4 

decision rendered by this lrlhunHjikn jhis issue V$(l( ('rder (JOtNI 
II 	

., 	 i• 
31.5.2005 imsscd in O.A. N9s. 179/1999 and other con tivcted casec 

• 	'r 	 . 	 • 

nd.subinttod I:linI: lt:Io çur.I . Iio cppIitanc to Pl1.Ci tU I 	1tict, iiid 
• 	 • 	 c. 

•flgus betor the authority or consideriji Ii Is 	wIth t 	r.11cl 1 

I 
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Lhe said urder. 'V' tiiid iii.'rit: in the said suhiiiisiuu . Ac'ordiiijIy, wt 

direct the upplkimt to make aii.roprinte  repI- * scb,,I.ffl iun 1>niuil inçj 1)111 

all the fact d deLiik and the decision dited 31.5-2005 n-u(Iered by 

this Tribunal in O.A. Nos.) 70/1999 and s'ries. IF ;tny such 

represen taliori is filed respondents will consider the Same and pass 

appropriate order as per tnw. 

With the above direction and observaiions t.his upphicalion 

is disposed of at the admission sijJe_itseIL.. 

, 	
Vi? 

sci/ 1L1LI( (Ps) 

\ 	.\ 

	

A 	 - 
U 

11Zi51 
Cfficcr (JudD 

	

• 	
S 	/ 	

Cc1t.i 	rtiO Tribuaal  

	

• 	 cijwMIAT1 5 s 

'' 	'•;,-•,1 	Y.. 

II 

I 	 414 
• 	 S. 

:b.. 	

•• 	H 	••J:r 

• ••; 

:• 	 .-. A. 	 ' 
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To 	 Date: 	o 

Th..Chief Engineer, 
• 	 Air Force, Elephant Falls 

• 	 Shillong, Meghalaya. 
7 ó\'I.fl 

Ref.: 	O.A. IIo. 193 of 2005- Bhaskar Dev Lala 	Vs. U.O.l. & Ors. 

Sub 	Representation submitted 	with zeference to 	the 	dii ection 
issued by the 	Hon'ble Central Administrative Tribunal, 
Guwahati Bench, Guwahati on 22uti July 2005 in Original 
Application No. 193/2005.. 

Respected Sir, 

Most humbly I. beg to state that I had filed an Original 

Application 	No. 	193/2005 	before 	the Hon'ble 	Central Administrative 

Tribunal, Guwal,at:i Bench, Guwahati praying for a (hEed ion how I he 
Hon'blc Tribunal 	to 	the 	Respondents 	for payment of Special 	Duty 

Allowance to me as per Goveinment. of India, Cabinet Secictauat Lcttei 

No. 	1- 19-EA- 1- 178 	dated 02-05-2000, Order No. .90237/ 7521 / 
EIC(Legal-C) dated 04.06.2003 issued by the 	Office of the Engineer in- 

Chief's Branch and also as per other similar judgments passed by this 

Hori'ble Tribina1 in O.A.No.55 of 2000, O.A.No. 11 of 2003, O.A.No.30 of 

2003, O.A.No.301 of 2003, O.A.267 of 2004 and O.A.No.79 of 2005. The 

IIon'ble Tribunal liriahly heard the above maIler oil 	22nd .J u ly 2( )( )! 	a 
d tree Led 	WC 	to 	n'n.tkc 	0 fliprOpi iLl I.e 	represci It Ut 1011 	)Ui1 it iiIf 	at ii 	;ihl 	I 
factual details 	and decis10 	dated 3 1.05.2005 rendered by thi9 Tribunal 
in O.A. No. 170/1999 and series 	and if any such rcpresenlaIioi 	is filed 
the respondents ;will consider the same and pass appropv-iatc orders as 

per law. Hence, I have submitted the representation before you for kind 

and sympathetic consideration of the matter and may be pleased to pass 

appropriate order. 	• 

2. 	That Sn.  I was appointed as Superintendent E/M Grade II 

in April 1977 and was posted at the Office of the Garrison Engineer, 868 

EWS, C/o 99 APOAfter that I was transferred to Office of the Garrison 
Engineer 872 EWdc/0 99 APO, Office of (lie (In irn, 	I'ipnq'rr, • FiIchnr, 
GE •,Shillong, 	Office 	of 	the 	Garrison 	Engineer 	(Project)(Air 	For(;e) 
Bagdorga, West Bengal, Garrison Engineer Silcliar 	• etc. 	Now 	I am 

• 	 working at the office of the Garrison Engineer (Air Force) I3orjhar 	as 
Junior Engineer (E/M). It is to be stated here that 	I was posted to the 

post of Superintendent E/M Grade I in the year 1995. The said post was 
• re-designated as Junior Engineer from 1998. 

• 	

0 	 • 	 • 

• 	 ,. 

• 	 • 	 • 	 . I 
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'l'hat Sir, the Government Of India, Ministry of Finance, 

l)cpartmcnt of Expendilure granted certain improvements and t'acilit.ics 

to the Central Government Civilian Employees of the Central Government 

serving in the States and Union Territories of Noith Eastern Region vide 

Office Memorandum No.20014/3/83-IV dated 14-12-1983. In clauie II of 

the said Office Memorandum Special (Duty) Allowance was granted to 

Central Government Civilian Employees, who have All India 'l'ransfer 

liability at the rate of Rs.25% or the basic pay subject to ceiling of 

Rs.400/-. (Rupees Four Hundred) only per month oii posting to any 

station in the North Eastern Region. The relevant portion of the Office 

Memorandum dated 14.12.1983 is quoted below: 

(iii) Spcclal (Duty) Allowance: - 

"Central Govenunent Civilkm eniployee who Juwe All 
India Transfer liability will be granted a Special (Duty) 
Allowance at the rate of Rs.25% of basic pay subject to 
a ceiling of Rs.4001- (Rupees Four Hundred) only per 
month on posting to any station in the North East 
Region. Such of. these employees who are exempted 
frorn payment of Income Tax, will however not be 
eligible for the Special (Duty) Allowance, Special (Duly) 
Allowance will be in addition to any Special Pa!,  and for 
allowances already being drawn subject to the 
condition that the total of such Special (Duly) Allowance 
plus Spccicil Depula (ion (Dii ty) A llouia nce will not 
gXCegd Ri.4001- (Rupees I'our JlsAndred) oiilj per 
month. Special Allowance like Speciu! Coin pim sa tory 
(Remote) LOcality Ahlowcutce, Coiist ruction Allowance 
and i'rojcc( Allowance and P7r)j('C( Ah1014x1,icv will b('. 
drawui. scJ)arately." 

The Govt. of India, Ministiy of Finance, Department of 

Expenditure. vide •its Office Memorandum No.F.No.1 I (2)/97-E-11 (B) 

dated 22-07-1998 continued the said facilities as per recommendation of 

the Fifth Central Pay Commission. 

4. 	That Sir I am saddled with All India Transfer liability and 

senioiity in terms of the offer of appointment and with the said liabilities 

I have accepted the All India Transfer liability as per the appointment 
Idler. it is wdi- ih to mention here that as' per the said All india lransler 

Liability I was transkrred to the Ofiicc of I I c (.iari'inon Engii icer 

(Project), (Air Force) Bagdora, West Bengal from North Eastern Region 

and after servingthere l.was transferred to Garrison lnginecr, Slichar. 

I 	• 

- 
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S. 	 S  

hat Sir as per the Cabinet Secretariat Letter No 20- 12-

l999-EA- 1-1.799 dated 02-05-2000 it has been clarified that an employee 

hailing from NE Region and subseuent1y posted to outside of NIT, Region 
• and rcposted from outside of NE Region to NE Rcgion. will be entitled for 
Special Duty Allowance 

6. 	. That Sir the Offlce of the ' ngineer in Chief's Branch, HQ, 
New Delhi vide their letter No 90237/752/EIC (Legal-c) Dated 4tit June 
2003 also clarified regarding payment of Special Duty Allowance payable 

to MES Employees relting to Court Cases. In the said letter it has been 
stated "SPA is admissible 'to the Central Government Employees who have 

All India Vranfer Liability on their posting to NE Region from ou1ide 
• rcicflj. No iIrj<:(jo,g in iiuujv to t/u 

fJ((4 l/uit (/:ct i ithi,,(tj of NE i'f(Jt?i 
shall not be eiititled to SDA when they fulfill the criteria of AU India 

Transfer Liability and are transferred/posted in NE region front outside the 
region". 

It may be stated that the Office of the Garrison Engineer Silchar 

has submitted my pay bill of Special Duty Allowance before the Area 

AccoUnts Officer, Shillong but surprisingly Area Accounts Officer 

returned the said bill to me vide Memorandum No. P/1/316/Pt A dated 
1 7.05.2004. 

7. 	
That Sir the similarly sit:ualc(l perio:1f 	hiv 	;irlir flJ )1)rqccl1cd thift I lon'ble Tribunal by . fling O.A. No.56/2ç)() ni uI I I lon'bI 'l'ribunal Vide u.n JUdgmcitt dated 1 9-O3() 1 in the uiijd C:,ue Jinx stated that an employee, hailing from NE Region initially but 

subsequenuy transferred out of NE Region but reposted to 
NE Region 

would be entitled to S.D.A. It is worth to 
mention her' that similarly 

Situated person who is working under the same Ministiy has already 

given the similar relief by this Hon'ble Tribunal in 0.A.No.30 1 of 2003 
and O.A. 79/2005. 

8. 	• That Sir in O.A. No. 
170/1999 the Horible Central 

Administrative Tribunaj Guwahati Bench vide Judgment and Order 
dated clarified that Special Duty AllOWanCe lu adnh1ulbJe to Centz'aI 
Government Employees having All 

India Transfer Liability on posting to 
North Eastci•ir Region from out side the Region by' virtue of the Cabinet 
Clarification men 

tioned earlier and employees belonging to N.E. Region 
and subsequently. 

 posted to out side North Eastern Region if he is 
retransferred to North Eastern Region he is entitled to grant of SDA. 



I therefore, request your honour to pay the Special Duty 

Allowance to me with effect from the date of my rcosting at North 

Eastern Region from outside the North Eastern Region in the light of 

above Judgments &'Orders passed by the Hon'ble Central Administrative 

Tribunal, Ouwahati Bench, Guwahati. 

• 	 Thanking you in anticipation. V  

You faithfully, 	V  

	

V 	
(Shri Bhas ar Deb Lala) 

14ESNo.243375 
Son of Sri Bhupendra Kumar Deb Lala 

	

• V 	Junior Engineer (ElM) 

	

V 	
Office of the Garrison Engineer, 

(Air Force), Borjhar Guwaati 15. 

Copy for information to :- 

The Union of India, represented by the Sccretaiy to the dovcrnmeiit of India, 
Ministiy of Defence, 101 South Block, New Delhi-i. 

40, V 	

•: 
The Chief Engineer, Air Force, Elephant Falls, Shillong., Mcgluilaya. 

The Chief Engineer, HQ, Eastcrn Command, Fort William, Kolkata-70002 I. 
The Garrison Engineer (Air Force), l3orjhar, Guwahati- 15. 

'I'lie 0111-ri tuxi Engineer, Sileluir, P.0,-Arunacijiji, DIMI. - Ciielusr, PIN - 788025. 
..I V.l  

The Controller of Deferice ,  Account '(CDA) UDI-LYAN V 
 VIHAR, Narangi, Guwhütj.7$ 1171. 

The Area Accounts Officer, Ministry of Defence, l3ivar Road, Shillong-! ,  
V 	 Meghalaya, 	 V 

V 	

• 	
VV 

V 	(Shri Bha kar tebLala) 
MESNo.243375 

V; 	 V 

• 	 V 	
;•.;•.•. 	

'•• 	 • 	• 	

• :. 	iAP 
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CeitrA 	iirst : n e ' 	I - 

I 	1.0 EE2 I...IAI 

(.•A,!-:.f 
_4n4hte matter of: - 

Contempt petition No 41/05 
BD Lala - Petitioner 

VS 

Sekhar Dutta and others 

Respondent I Cóntemners. 

Reply of the Respondent No 5 to the contempt petition. 

Most Respectfully sheweth. 

( 	: 

¶ 	: 

/ 
•L) 

j •:; 

\\ 

( 

ADMINISTRATIVE TRIBUNA 
IBENCH: GUWAHATI 

That the contempt petitioner/applicant has filed the contehipt petition 

on the, ground of alleged violation of the Hon'ble Tribunal order dated 

31 .5.05 in OA No 193 of 2005. 

That the answering Respondent begs to state that applibant is now 

serving with Gafrison Engiheer (A/F) Borjar and Garrison Engineer (A/F) 

Borjar is also one of the respondent of this contempt petition 

:That the answering Respondent begs to state that the applicant has 

served in the office of the Respondent No 5 from 01 Sept to 31ay 05 and 

this office askaction needed to claim the amount in respect :arrears of 

SDA, but audit authority i.e. Area Accounts Office Shillong who are audit 

authorities to admit and Pass such claim, did not admit the claim in audit, 

which is beyond the bontrol of this office. 
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That the answering Respondent beg to state that as per official 

norms, all future action in this regard if any would have been taken by 

applicants new establishment i, e. Garrison Engineer (A/F) Borjar. Garrison 

Engineer (AF) Borjar has initiated necessary bills to AAO Shillong but the 

same was not passed by audit authorities. 

That the answering Respondent beg to state that Garrison Engineer 

(A/F) Borjar is dealing with OA No 193/05 and CP No 41/05 and they have 

already appealed for extension of time for CP No 41/05 through advocate 

Mr. M.U. Ahmed Addi CGSC. 

That the answering Respondent beg to state in view of the above 

the Respondent's name may be deleted as an alleged contemner. 

That the answering Respondent has highest regard the order of the 

Hon'ble Tribunal. However the answering Respondent offer unconditional 

apology to the Hôn'ble Tribunal if it founds that the answering Respondent 

has committed any contempt of the Hon'ble Tribunal order in 0/A 193/05. 



Affidavit 

I, Satendra Singh, Garrison Engineer Silchar do hereby solemnly 

affirm and say as follows : - 

That I am arrayed as Respondent No.5, in the above 

contempt petition No 41/05. 

That the statement made in paragraphs I to 7 are true to 

my Knowledge and belief and I have not suppressed any 

material fact. 

And I sign the affidavit on the day of OS Feb 2006. 

100 	

_ 	
I 

Seal 

Identified by me 

Advocate: - 	Solemnly affirmed before me by the deponent 

Satendra Singh, Garrison Engineer Silchar who 

is identified By Sri  

Advocate. 
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